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Advocate, Sri Pradeep Tiwari, for the petitioner company. In the present
matt-l:r, the representation of affidavit of Sri Mahesh Kumar, Regional
Director, Ministry of Corporate Affairs is filed.

Keeping in view of the observation/comment of the R.D. made in his
affidavit at para 6 and 7, the attention of the petitioner counsel was drawn.
He proposes to file a supplementary / reply affidavit by giving undertaking
for statutory compliances to be made by the petitioner company as and when
the scheme is sanctioned. Hence, the time is granted.
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